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&-Z~ 9L 

ivy 
AAI~_ ~Q~_ 

LA^ 1UL-L 
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(C L~A 
mb 
	M em b e 	 Vice-Chairman 

111st on 22 .11-02 for order 
01,  the prayer Of learned Counsel 

Ifor the applicant, 

Memb~~~ 	vice- Chalrmar~- 

1 1-10-02 
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SEE RULE -4 

-T  R C 	L ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

GUUAHA TI 

ORDER  SHEET 

,Original Application No 

Misc- Petition No. ~ 

Contempt Petition No. 	
TD 

Review Application No. 	
_—Abi—jo - YD2- Vn 

Applicant (s) 	_Q' 

-V s- 
Respondent 

A dvo cat e ro r th e A pplica nt s) IN~ r . 

A d vo ca te ro r t h 9 R e s po nd en t( 5) 

Notes or the Registry 	Date 	0 
Order oP th'i Tribunol 

10-10.02 
A 

Pass over for the day, 

List on 11-10.2002 for. orders, 



V1,  

22,11.02 	Heard 4r . S. Sarma. le arned 
counsel for t ,ie applicant. 

Wc?. 	 issue iotice to show cause as 

to why the co itempt,proceedings shall 
not be initi a ~A * 

List 0, 24.12-2002 for orders. 

M2-0
~~
, 

Le tL 

Member 

mb 

24-12-02 	List 
ordees. 

UkA 
Member 

mb  

Vice-Chairman 

in on 6.1-2003 fcr 

Vice-Chairman 

Nt. 
5*1.03 Present : The Hon'ble Mr Justice V.S. 

Aggarwal, J&= Chairman 
The H~nlble Mr K.K.Sharma, 
Membe, (A). 

Notice be issued to the newly arrayed,  

respondents, namely, Secretary, Department 

of Personnel and Training, Govt. of India, 

New 1)elhi. Retdx ~able by 4.2.03. 

Z/9 ~Vze 

e74,'~ 4%~ Y),i No. 9, 
M41 

I I'-'-  ~, (J 
Member Chairman 

4e2*2003 	Put up a( ain on 24#2.2003 for 
further orders, 

mb 
24* 2.2003, 	Put up agair 

'the respondents 

prayer made by 6c. 
Akddlo C.G*S.C, J 

on 24.3.20 ,03 to enable 

r-O file reply on the 

ri B.C.Pathak, learned 

:)r the respondents. 

aA 

C_ 
Member Vice~-Chairman 

Vice-chairman 

mb 
2) 



C*P* NO* .531-?002 

0 - A- 

	

Notes of the Registry 	Date 	order of the Tribunal 

PAA 	n~ r)i 	 i--2.4.3.2003 	Present i The Hon'ble Mri,, Justice, 
D*N, Chowdhury s, 
Vice-Chairman* 
The Hon'ble Mr. S. 
BiswaS. Member 

Perused the order dated 
. 22,11.2002. Office to correct the 

cause title and describe Sri AeRo. 

Aggarwal, Secretary to the Govt. 

of India s, Department of Personnel 7 

& T raining *  New Delhi as party 

respondent No.1 and Sri Gautam 

Ray, Principal Registrar s, Central 

Administrative Tribunal s, Principal 
—4700—  

Bench. Faridkot House, Copernicus 

Marg, New Delhi-110 001 as party 

respondent No,2, 

vw~ 	 The respondent No,3 has filed 

	

6a- ) OWL9~ 	 a reply. We have *given one more 

opportunity to respondent13 Nos, 1 

& 2 to file reply s, if any s, within 

one month from today. 

List the case on 25#4*2003 

for further order. 

Member 	 Vice-Chairman 
A4~ 	 bb 

	

25.4.2003 	Mrs, BC. Pathak, learned 
Addl. C.G.S.C. for the respondents. 

stated that he has received the 

instructions and prayed for time 

..to place the instructions in the 

Court. List on 6.5.2003 for 
orders. 

Vice-Chairman 

ME 
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N 	-C; 0 	
thc . 	'mst-Y-Y . 	

-)a. t e 

6*5*2003 Present The Hon'ble,  Mr. Justice 
D.N. Chowdhuryp 
Vice~Chairman* 
The Hon*bie Mro So Sis-
was 8, Member (A)* 

Put up again on 21*5.03 

for further orderso 

S A 
;;:~-121 

2, 

Me .. mbek 	 Vice-Chairm~o 
m,b 

21.5.2003 Present The Honlb.le W. Justice 
D.N.,Ghowdhury, Vice-Ghairman 
The Hon'ble 1&. S.K. HaJra, 
Administrative hbmber. 

Put up again on 9.6.2003 for orders 
as prayed by Ak. S. Sarma, learned 
counsel for the applicant. 

*mber 	 Vice-Chairman 
mb 

200,-: Present : The Hon'ble W. Justice 
D.N. Ghowdhury o  Vice-Chairman. 
The Hon'ble At. R.K. Upadhyoya,, 
Abmber (A). 

List again on 18*6.2003 in 
presence of W. B.C. Pathak,, learned 

Addl. C. G. S.G. f or the res pondents. 

Wmber 	 Vice-Chairman 

mb 

N 



G.P, 53/2002 	O.A 4' 103/2000), 

rs of the Tribunal Not,es~ o.-E the Registry 	 Q7td-4 

18.6.2003 	Present: The Hon b le 	Justice D.N. 
Chovy.dhury, Vice—Chairman.' 
The Hon'ble. gx.,R,K.Upadhya.ya 
Member (A);' 

Heard At. S. Sarma, learned 
counsel i1or the applicant and.'a.1so 

B.G. kathak, learned Addl.G.G.S.Go 
f~or the respondents. 

doi~~ 	 Perused the affidavit—in—reply K4-7 

filed - by-Sri S.S. Dawra, Secretary 
kz~ /,6 Department of Personnel &,Training 

New Delhi and also other connected 
materials. 

Considering the facts and .  
circumstances of the case we. donot 
find any justification for .  continuance 
of the proceeding in view of the steps 
taken f or implement' ation of the order 

The Contempt Petition thus stands 
clossed 

Ate mbe r 	 Vice—Chairman 

mb 

I 

I 

I 	I 



Not es of 'the Regi stry 	Dat ~e ,  drs 0 	 Lb the, X. ri. unal 
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BEFORE VIE CENTRAL ADviINISTRATIVE TRI . BUNAL GUWA191 

BENCH GLJWAA9  I. 

Contempt Petition No. ,53 /2002 0  

IN 0^ r-40 

I n the  - matte r  - of : 

An application under section 17 

of the Administrative Tribunals Act, 

.1985. 

-  And - 

In tt-e matt&r of 

Wilful and deliberate disobedience 

of the directions contained in the 

judgment and order dated 25.01.2002 

passed by thi s M on' ble Tribunal in 

OA 103/2000 SP Singh vs Union of 

1ndia & ors 

And - 

In'the matter'of 

Suresh Prasad Singh 

Ex-Deputy Registrar (CAT) ,  

3rd Bye -L ane . T arun N ag art 

Gmvahati-781005. 

4. 0 f * Petitioner 

0 

FJ 

M 

-versus 

S ~iri G aut am Ray, 

Principal Registrar, 

Central Administrative Tribunal, 

Principal Bench, Fari($kot glo-use 

C 01:)e rnicu s  Yl arg, New Delhi-1100 01 
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Shri KKJ ain . 
Deputy Registrar, 
carrying out the functions of 
the Registrar, Central Administrat*ve 
Tribunal Tribunal, Guwa', ati Bench, 
G uW al,  at i —78 1005. 

IIX "!)A-i AR. 

$ 

	 ResPOndents2 

mh.,, dil 2V-40--z- 	
The humble petition of 

1 	
1% ' 
	the petitioner abotanamed , 

i 

Most Re spectfully Sheweth : -  

1. 	. That the petitioner was working as Senior Grade 
I 

Stenograp~ -ier Selection Grade Private Secretary ) in 

the Establishment of the Gauh .ati H io, Court at Guwahati. 

He proceeded on deputation to the Patna Bench of the 

Central Administrative Tribunal (CAT) as Private Secretary 

and thereafter,  was appointed as Deputy Registrar in the 

Guwahati Bench Of the Tribunal. 

2 0 	That the petitioner as applicant filed OA 103/2000 

before this Hon'ble Tribunal PrayIng for the follov&ng reliefs: 

Deputation Allowance@ lQ/6 subject to a 

maximum of Rs# 500/— with effect from 

11.12,89 to 30.10.1990. 

Payment of Special Pay of Rs. 100/— and 

Medical Allowance of Rs. .100/— with 'effect 
Is 

f rom 11. 12. 1~)89 to 30. 10. 19,DO. 

Fixation of pay with effect from 1.11.1990 

under FR 22* 

Payment of arrears of pay and revision of 

I  and pensionary  benefits,. pension 	1 

3. 	- Ttat the reliefs prayed for in the aforesaid OA 

103/2000 wa s al I owed( ex c ePt itemi  N o. 2) vid e j udgm  ent and 



NI 

3 *  

Order dated 25.01.2002 and the Respondents were directed 

to complete the exercise witsiin three mon--Ghs from the 

date of receipt of the Order. 

A copy of the judgment and order dated 25.01.2002 

passed in CA 103/2002 is annexed hereto and is marked 

as Annexure-  . 

1 That on receipt of the Judgment and Order 

dated 25.01.2W2- 9  the petitioner submitted an appli-

cation dated 31.01.2002' enclosing therewith a copy of 

the jud§ment and order dated 25.01.2002 to ths Respon-

dent No.2 for taking action as per tI-e directions of 

t1he 14on' ble Tribunal. 

A copy of the application dated 31.01.20C)2 

is annexed hereto and. is marked as Annexure-2. 

That the Respondents fil ed MP No.67/2002 in 

CA 103/2000 praying for extension of three months' 

time with effect from 1.5.2002 to 31.7.2002 for imPle-

m enting the J udgment and Order  of this H cnI ble T ribunal. 

T bis H on' ble Tribunal was ple ased to allow tI - e petitioner 

to file objection, if any, and accordingly ~,e filed 

objection and u~ on hearing the counsel for both the 

parties t  the prayer was disallowed vide order dated 

17.05.2002 passed in MP No.67/2002. 

A copy of the order dated 17.05.2CDC2 passed 

in MP No.67/2002 is annexed hereto  and is marked as 

Iv Annexure-3. 
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4 . 

That the petitioner states that as Per the 

aforesaid order dated 25.1.2002, the Respondents were'duty 

bound to fix tI-e Pay of the petitioner under FR 22 as 

also pension and otker peirsionary benefits, as admissible 

under tI-e Rules, and pay the same within 1.5.2002 and this 

is inspite of t~- e fact that the Petitioner issued reminders 

-  on 20.5.2002 and 4.10.2002. 

Apart from the above, the Prayer for 'further 

extension of time with effect from 1.5.2002 to 31,7.2002 

for implementation of Vie judgment and order passed in 

OA 103/2000, was rejected vide order dated 17.5.2CO2 .- 

passed in MP~ No.67/2002, and after passing of tt-e order 

dated 17.5.2002 another five months have,  elapsed and till 

date the Petitioner has not been intimated anything 'about 

the implementation of the judgfpent and order Passed in 

the aforesaid OA by this H on' ble  Tribunal. 

~ 	That the Petitioner '-as retired f rom service 

with effect from the Afternoon of 31.1.1998 and it is now 

going to be five years that he has not been allowed his 

full pension and OVner pensionary benefits, aPart frcm 

his arrears of pay and allowance since 1990 and the Res-

pondents/contenners are hell-bent to deprive him of his 

legitimate dues  in spite of the directions of this 4ontble 

Tribunal. The attitude whicb. the Respond ents/contemners 
%I,  

have adopted in depriving the petitioner St@ of his 

letitimate dues, the petitioner does not expect t ~-zt 

h e  would be able to get the same during his life-time'* 
~,Y 

1% 

~11  

8. 	That your humble petitioner states that with 
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each passing day the Respondents/contemers are continuously 

committing corTtempt of this qontble T,ribunal by not Paying 

t ~-e petitioner the  arrears of his p ay and allowinces, pension 

and Otier pensionary benefits  after  refixing ti-e' same which 

are legiti3mately due to Irim. This tantamounts to wilfui and 

deliberate disobedience.of t ~-,e directions of t~-is 'Ion' ble 

Tribunal contained in thi order dated 25.01.2002 in OA ~ 103/ 

2002 

Thlat t  in view of the abovet  the Petitioner 

humbly submits that this 14on' ble Tribunal in exerci . se  of its 

jurisdiction under section 17, of the Administrative Tribunals 

Act, 1985, be Pleased  to initiate suitable conteopt proceed-

ings again~t the Respondents/contemners and punish them for 

wilful and deliberate disbbedience Of the order dated 25.1.02 

passed in 0A 103~2000,p qiNwetl by this H on' ble Tribunal. 

That this application is filed bona fide and 

for securing the ends Of justice. 

In the premises aforesaid g  it is, 

the-ref Ore t  prayed th at thi s H ont ble  T ribunal 

may be Pleased to issue appropriate notices 

on the Respondent s/cont emners to show cause as 

to vvriy suitable contempt Proceedings s ~-ould not 

be drawn up agains ti-e Respondents/contemners 

for deliberate and wilful disobedience of tl--,e 

order dated 25.01.2OC2 passed in OA 103/2000 

and on I-earing V-e parties and on 'Perusal of 

the records be Pleased to punish tine opposite 

part i es/cont embers for contempt of this 
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qon' ble Tribunal by way of wilf ul/deliberate 

disobedience of the order mentioned above r  and 

/or Pass sucti .  other order( s) as to this H on' ble 

Tribunal may deem 'fit and proper in t ~ -, e f acts 
I 
and circumstances of the case* 

And for t ~-i-s q  the petitioner, as in duty bound, s ~-all ever 

pray., 

AFFIDAVIT 

Y,  

.ell 
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A  F F  I  D A  V  I  T  : 

I, Shri Suresh Prasad Singh l  son Of late Munshi Prasad 

Singh, aged about 63 years, resident :of 3rd Bye—.Lane,, Tarun 

Nagar, Guwahati, District -Kamrup q  do hereby solemnly affirm 

and st ate as f oll ows 

That I am the petitioner of the instant petition and as 

such am fully conversant with the facts and circumstances 

of V-e case. 

That the statements made in this affidavit and in 

par'agraphs 	 are true to my knowledge, t~, ose 

made in paragrap~, s 3 Z/ 	 being matters of record 

are true to mY information derived therefrom. WIlich I believe 

to be true and the rest are my respectful submissions before 

t I- i s 14 ont ble T ri bun al. 

And I sign this affidavit today the?  th day of 

October 2002 at Guwahati. 

Identified by me. 	 DeRonent. 

Advocate. 

4-e 

0  'A 
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ANNEXURE:.;-,4 

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHAT1-BENCH ­ -!,r ­ ~0  ~ " 	~ 
Z*7 

original Application No. 103 of 2000 

Date of Order : This the 25th of Janu&ry,,,~ 2002:-o_* 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMA1N 

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER. woj~ :  

Suresh Prasad Singh, 
S/O Late Munshi Prasad Singh. 
Resident of.3rd Bye Lane, 
Tarun Nagar, Dispur, 
Guwahati:- 781 005. 
District: Kamrup (Assam). 	 Applicant 	t 

By Mr B.K.Sharma, Sr. Advocate & Mr S.Sarma. 

.-Versus- 

Union of India, 
represented by the Secretary to the 
Government of India, 
Department of Personnel Training, 
Public Grievances etc., North Block,- ~4__ 
New Delhi-110 001. 

The Registrar, 
Central Administrative Tribunal, 
Principal Bench, 
Faridkot House, Copernicus Marg, 
New Delhi- 110 001. 

The Registrar, 
Central Administrative Tribunal ~, 
Guwahati Bench, 
Guwahati:- 781 005.— 

The Registrar, 
Central.Administrati,ve Tribunal,' ­,  
Patna Bench, 
SSA, Sri Krishna Nagar, 
Patna- 800 001. 	 Respondents 
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By Mr B.C.Pathak, Addl. C.G.S.:. - C. 
R D E R 

K K 2 ~51HARMJA . ........ 

In this application under Section 19 of the Admin-

I 	istrative Tribunalsi Act, 1985 the applicant-has claimed the 

following reliefs:- 

I.. Deputation Allowance @ 10% subject to a maximum of 

Rs. 500/- w.e.f. 11.12.89 to 30.10.1990. 

Payment of Special pay of Rs. 100/- and: Medical 

Allowance of Rs. 100/- w.e.f. 11.12.1989 to ZO.10.2990. 

Fixation of pay w.e.f. 1.11.1990 under FR 22. 

Payment of arrears of pay and revision of pensioha--ry 

benefits. 

The applicant was working as Senior Grade Stenographer 

in the pay scale of Rs. 1200 -50-1450-EB-60-2050/- in the.. 

Gauhati High Court. The applicant joined as Private 'Secre-

tary in the Patna Bench of Central Administrative Tribunal 

on 11.12.1989. While working as Private ,Secretary theappli-

cant opted to draw his pay in the pay scale of his parent 

	

A 	department. The applicant worked as Private Secretary in the 
J 

said Bench upto 30.10-1990 when he was released to join the 

Post of Deputy Registrar in the Guwahati Bench of Central 

Administrative Tribunal. The applicant joined as Deputy 

Registrar in the Guwahati Bench of Central Administrative 

Tribunal on 5.11.1990. As Deputy Registrar in the Guwahati 

Bench of the Tribunal the applicant - opted for the Central. 

	

J 
	pay scale. The applicant was allowed to draw the basic pay 

LO
N 0 

47 
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of Rs. 3000/- in the pay scale of Rs. 3000-4500/- on joining 

as Deputy Registrar though the applicant was drawing basic 

pay of Rs. 3950/- in his parent department. 

2. 	. 	The applicant's claim to the Deputa-ti:on, -.Al--lowance : -v 

at 10% of pay subject to a maximum of Rs. 500/- is based on 

the Govt of India Office Memorandum No. 6/20/86-Estt(Pay)- 

II) dated 9.12.1986 and 4.6.1987. It is also stated that as 

the applicant was drawing a special pay of Rs. 100/- p.m. 

while working as Private Secretary in the Gauhati High Court I, 

and as the same was treated as basic pay in t-he parent 

department the applicant is entitled to the same. The appli- ,  

cant was also drawing a Medical Allowance @ 100/- p.m. while 

working in the Gauhati High Court. While working-  in the 

Patna Bench of Central Administrative Tribunal the applicant 

did not avail of C.G.H.S. facility and he is entitle to Rs. 

100/- p.m. which he was drawing as Medical Allowanc e in his 

parent department. 

The applicant has challenged his fixation of pay 

at the minimum scale of Deputy Registrar i.e. Rs. 3000/- 

while the applicant was drawing higher pay in theiscale of 

Rs. 2975-4750/-. It is stated that on accou:nt of wrong 

fixation of pay as Deputy Registrar the applicant comtinued 

to draw the provisional pension. The applicant had filed an 

application before this Tribunal being D.A. No. 84 of 1996 

for redressal of his grievances. The applicant was disposed -I: - 

f by an order dated 20.4.1999 directing the respondents to 

M 



consider .. 
the case of the applicant and to dispcyse "of the: 

same. by a reasoned order. The applicant submitted 'a fres-h 

representation dated 26.4.1999 s tating his grievances - which. 

was disposed of by an order dated 6.10.1999 (Annexure - I to 

the O.A.). Still being aggrieved the applicant has filed 

this application. 

4. 	 Mr B.K.Sharma, .,learned Sr. Counsel -.appeared on 

behalf of the applicant and elaborated theTargument made in 

the applicant and elaborated t ,he argument made in the applii-

cation. The main submissions of.the learned counsel for -the 

applicant was that the respondents had wrongly rejected the-

claim of the applicant for Deputation Allowances relying on 

Govt of India office Memorandum No.1/4/84­Est.(P--~ II) dated 

26.12.1984. -Un der this O.-M. the Deputation Allowance of 

employees of Public Sector Undertakings and State Gov.t. ~on 

depUtation to Govt of India is restricted ~lto 10% of the 

grade pay subject to a maximum of Rs. 250/-. The learned S -.r 

Counsel submitted that in pa-ra 17 of the written statement 

filed 'in O.A. 84 of 1996 the respondents had admitted that 

Deputation Allowance which the applicant was entitled was @ 

10% subject to a ceiling of Rs. 500/- p.m. He relief on -Govt, 

of India O.M. No. 2/12/87 ~ Est.(Pay-II) dated - 29.4.1988 to 

support his claim of Deputation Allowance @ 10% s~ubject to a 

maximum of Rs. 500/- p.m. He also submitted,that as special 

pay was part of the applicant's pay in his parent department 

the same was also to be paid to the applicant. The claim fair 

Medical Allowance was also supported on the same ground. Mr. 

Foe  
0C, 



12- 

.9 . Sharma referred to the Service Book entry dated 24.4,.1' 91 

regarding the fixation of pay of the applicant. 

The respondents have filed written statement.. Mr 

B.C.Pathak, learned Addl. C.G.S.C. appearing for the r6spon-

dents supported the-argumentmade in the written statement. 

The main thrust of his argument was that as the applicant 

had joined on deputation from Gau,hati High Court he was 

governed by the Circular of 1984 which applied to the- em-

ployees of Public Sector Undertakings and State Governments 

on deputation to the Central Government. He argued that the 

Circular of 1988 does not apply to the applicant as it :is 

applicable to the Central Government employees goin ,.g on 

deputation to other departments. It was argued by the 

learned Addl. C.G.S.C. that as the applicant,was ~paid Depu- , x,.-.,  

tation Allowance he was not entitled to the payment oft spe-

cial pay. As the C.G.H.S. Scheme was applicable to the 

Central Government employees in Patna the applicant was also 

not entitled to the Medical Allowance. 

6. 	 We have heard the learned counsel for the parties 

at length have perused the record. We are not impressed by 

the argument made by the learned Sr. Counsel for the respon-

dents that the Govt. of India Circular dated 26.12.1984 is 

applicable in the case of the applicant. The oircular ap-

plies to the employees of Public Sector Undertakings and -

State Governments on deputation to Central Government. 

Obviously the appl icant was neither an employees of Public 4 



Sector Undertaking nor he was a Sate Govt. employee. The 

applicant was an employee of Gauhati High Court before he 

.proceeded on deputation. As such the said circular- 
I 
 -dated 

26.12.1984 is not applicable' in the case of the applicant. 

circular dated 29.4.1988 which is issued under F.R.9(25) -- 

refe.rs to the Central Govt. employees on deputation to ex-

cadre post under Central Govt. The circular applies to all 

Central Govt. employees who are regularly appointed on 

deputation. It deals with all the matters related to deputd-

tion. Under this circular . the Deputation Allowance is fixed 

at 5% of basic pay subject to a maximum of Rs. 250/- when 

the transfer . 'is within same station. In other cases, 
I 
 the 

.-Deputation Allowance is 10% subject to a maximum of Rs. 

500/-. The terms and conditions of deputaticn offered to the 

applicant have not been placed before us. However, it -is 

seen from the written statement filed by the respondents in 

.O.A. No. 84 ~ of 1996 that the Deputation Allowance admissible-

to the applicant was.admitted to be subject to the ceiling 

of Rs. 500/- p.m. As seen ~ from the Circular dated 29.4.1988, 

mentioned above, it applies to a-11 Central Govt. emol'oyees 

who are regularly appointed'ort deputation. The applicant was 

.regularly appointed as P.S. in C.A.T Patna. The post. of 

P..S. in C.A.T. Patna was undoubtedly a Central Govt. post, 

and by virtue of his appointment, the applicant became a 

Central Govt. employee; With the view-.that we have taken, 

the applicant becomes entitled-.to  the Deputation.--,Allowance Q ~ 4`-

10% subject to a maximum%of Rs. 500/-. We direct the re!~Pon-

dents to pay, deputation allowances to the applicant 10% 

0  C, 
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subject to a maximum of Rs. 500%. In so far as the appli 

cant's claim for special pay is concerned, we
~ are of the 

view that the same is not admissible Para 7.2 of the cirou.- 

lar No.2/12/87-Est.(Pay-II) dated 29.41988 is reproduced 

below- 

Any other special pay 'drawn by an employee in the 
Parent department should should not be allowed in 
addition to the.deputation (duty) allowance provid-
ed, however, the Government may, by general or spe-
cial order, suitably restrict the deputation (duty)' 
allowance where, under special circumstances, the-
special pay drawn by an officer in a non-en- ure 
post in his parent,cadre is allowed to be drawn, in 
addition to basic pay, in his deputation post.'This 
will require the specific prior concurrence of the 
Department of Personnel and training." 

No order of the competent authority autborising speciai- pay 

to the applicant has been produced before us. As such the 

applicant's claim for special pay in addition to Deputation. 

Allowance is not accepted. In fact the Deputation Allowance 

itself is treated as a special allowance in addi.tion to pay. 

Similarly, as the applicant was Posted at Patna, which was 

'covered under the C.G.H.S. Scheme, the Medical Allowance 

which he was getting as an employee of the Gauhati High 

Court, is not admissible to him. 

Another relief ,claimed by the applicant is wit:h 

regard to the fixation of Pay w.e.f. 1.11.190 i-n terms of FR ~ 

22. The applicant had joined as Deputy Registrar w.e ' .f. 

5.11-1990 and opted to.draW the Central Pay scale. As the' 

last Pay Certificate was not received he was allowed payment 

at the minimum of Rs. 3000/- in the pay . scale of Rs. 3000- 

4500/-. In the written statement the respondents "have stated 

that the applicant opted to retain his P 
. 
arent Pay scale of 



deputation post vide his option dated 15.5.1991. The appli ,.! 

cant, on the other hand, submitted that his pay was never 

fixed either under normal rules or as per O.M. dated 

26.12.1904. The applicant's pay was provisionally fixed at 

Rs. 3000/- whereas his pay shodld have been based on the 

revised pay scale of Rs. 2975-4750/- at Rs. 3825/- w.e,.f. 

1.1.1989 with the next increment on 1.9.1989. It is stated 

that though the applicant vie his letter dated 15.5.19 191 

had exercised to retain his parent pay scale and withdrew 

his earlier option for Central pay scale and though order 

was passed in the file the same was never implemented as in 

the meanwhile, the applicant had applied for permanent 

absorption. 

8. 	From the papers filed with the O.A. that serv-ice 

Book record dated 31.10.1990 is reproduced as under: 

The 	pay 	of Shri 	S.P.Singh, 	Senior 	Grade 

Stenographer of this Registry and now on deputation 

to C.A.T. shall be fixed at Rs. 3825/- on 1.1.89 in 

the revised scale of Rs. 2975-100-3575-1 ,25-3825-EB- 

125-4450-150-4750/- 	as recommended by Assam Pay 

Commission 	1988 	and accepted 	by the Govt. of 

Assam.His date of next increment will fall due on 

1.9.89." 

Thus even if the submission of the respondents is accepted 

that the applicant had opted for the parent department pay 

scale, the applicant's pay had been fixed at Rs. 3825/- on 

0  

0 
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1.1.1989 and the next increment was due on 1.9.1989. Evenzon 

the basis of these reco ~ds the applicant's pay could not 

have been fixed at the minimum of scale of Rs. 3000-4500/-.- 

FR 22 lays does the procedure for fixation of pay. As per ,FR 

22(I)(a)(1) "The initialpay in the higher post is -to be 

fixed at the state next above the notional pay arrived at by 

increasing his pay in respect of the lower post held by him 

regularly by-an increment at the sate at which such pay has 

accrued. 

9. 	From the submissions made before ~us, we find no reason 

as to why the applicant's pay should not be fixed under FR 

22. , The respondents are directed to re-fix the applicants's 

pay w.e.f. 5.1.1990 under FR 22 by taking his pay as R s. 

8950/- in the revised scale of Rs. 2975-4750/-, which he-was 

drawing w.e.f. 1.9.1989. The respondents are also directed: 

to re-fix the applicant's pension and other retirement 

benefits on the basis of the refixation of pay under FR 22 ,. 

The respondents shall complete the exercise within three 

months from the receipt of the order. 

.The application is allowed to the extend indicted 

above. There shall, however be no order as to costs. 

lid 
Sd/- Vice Chairman 

Sd/- Member (Admn) 	-A 
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xAn ~eww — 9  
S.P. Singh, 
Ex-Deputy Registrar (CAT) 
3rd Bye-Lane, Tarun Nagar, 
Guwahati - 781 005 

Dated Guwah4ti, theZist Jan'200 ~ 

T o 
iThe Registrar, 
Central Administrative Tribunal, 
Guwahati Bench, 
Guwahati - 781 005. 
-------------------- 

Sub : 

	

OA No.103/2000 	Suresh Prasad Singh 
-Vs- 

Union of Indla & Ors. 

Si r. 

..O.A. N.103/2000 (S.P. Si-ngh -Vs.- Union of India 
&ors) filed by the undersigned has been allowed by the 
Hon'ble Tribunal vide its Judgment & Order dated 25.1.2002 
and ~ the Hon'ble Tribunal has been pleased to direct the 
Respondents to complete the exercise within a period of 
three months from the date of receipt of the order. 

' 	I would, therefore, request you kindly to do the 
needful in the matter accordingly. A photo copy of the 
aforesaid Judgment and order is enclosed herewith for ready 
reference. 

In the operative portion of the judgment, it has 
been directed "to re-fix the appl -icant's pay w.e.f. 5.11.90 
under FR 22 by taking his pay as Rs.3950/- in the 'revised 
scale of Rs.2975-4750/-, which he was drawing 	W.e.f. 
1.9-1989". Actually, it should be Rs.4075/- per month with 
effect from 1.9.90 by raising my Basic Pay from Rs.3950/- to 
Rs 

" 
40~S/- per month. In this connection, office order 

Ho.32/93 issued by the-Patna Bench of the Tribunal on 
28.9.93 (Annexure-D to the . GA 103/2000) may kindly be re" 
ferred to. 

Encl : As stated Yours faithfully, 	.11 

Sd/- 
S.P. Singh 

Ex-Deputy Registrar(-CAT) 
3rd Bye-Lane, Tarun Nagar 

Guwahati-781005. ~ 
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(See Rule 42) 

CENTRAL ADMINISTRATIVE TRIBUNAL -: -, GUWAHATI ,  BENCH. 

GUWAHATI 

ORDER SHEET 

riginal No . 	............... 
* 	 * . ......... ** ...... ...... * 

.................. ............ ... / 
isc. Petition No.67/2002 in O.A. 103/2000 
ontempt Petition No. 
eview Application No. 

pplicant (s) Union of India 

espondent(s) S.P. Singh 

dvocate for Applicant(s) B.C. Pathak, Sr. CGSC 

dvocate for Respondent(s) S.K. Sharma,.S.Sarma 

---------------------------------------------------------- 
otes of the Registry : Date 	ORGER OF THE TRIBUNAL 
------------- ------------------------------------------------ ~ 

1-7:.5.02 

0c,00 

Heard Mr. B.C. Pathak, 	learned 

Addl. C.G.S.C. for theApplicants and also 

Mr. S. Sarma, learned counsel for the Oppo-

si te Party. 

This is an application for exten-

sion of time for implementation of the 

Judgment and order dated 25.1.2002 in O.A. 

No.103/2000. By the aboye order a time frame 

was also given to the Respondents to com-

plete-  the exercise. In the appli ,cation it 

was stated tha-t the Respondents are awaiting 

for approval of the Department of Personnel 

and Training. It is needless to say that the- 



aforementioned department was also a party 
I 

Respondent and the order is equally binding 

on all. In the circumstances, we do not find 

any justification for extending the time for 

implementation of the Judgment and Order. 

Accordingly, the application stands dis-

missed. 

Sd/- VICE CHAIRMAN 

Sd/- MEMBER (A) 
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In Original Application N6.103/2000 

IN 

IN THE MATTER  OF : 

Shri Suresh Prasad Singh 	00 	Petitioner 

—Versus- 

Shri Gautam Ray & Another 	00* 	Contemners. 

Affidavit—in—reply filed by Shri N.J. Joseph on 

behalf of the respondent s/contemners) 

I, Shri N.J. Joseph, son of Late N.T. Joseph 

aged about 48 years at present working as Deputy 

Registrar,, Central Administ-r'ative Tribunal, Guwahati 

Bench at Gjwahati for and on behalf of respondent ~bs. 

I to 3, do hereby solemnly affirm and declare as follows 

That the above named petitioner has filed 

the above noted contempt petition (hereinafter referred 

as "Petition'*) and the copy of the same has been served 

to the then Deputy Registrar Shri R.K. Jain, Central 

Administrative Tribunal, Guwahati Bench. Shri R.K. Jain 

has retired on superannuation w.e.f.31.1.2003 and in 

his place I have assumed the charge as Deputy Registrar 

of the aforesaid Bench. I have gone through the petition 

~ and understood the contents thereof. 

Cont.2. 
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That the statement made in the petition, which 

are not specifically admitted t  are hereby denied as 

follows 

That the petitioner of the above noted OA No. 

103/2000 approached this Hon'ble Tribunal and the 

Hon'ble Tribunal after hearing both sides finally 

decided the matter and passed the final order on 

25.1.2OC2. By the said order the Hon'ble Tribunal 

directed the respondents to fix the pay of the applicant 

under FR 22 w.e.f.5JA990 by taking his pay as Rs.3,950/- 
I 

in the revised scale of Rs.2975-4750/-. By the said 

order the Hon'ble Tribunal also directed to refix the 

petitioners' pension and other retirement, benefits and 

this was to be done within a stipulated period from 

the date of receipt of the order. 

A copy of the aforesaid order dated 25.1.2002 

is annexed as Annexure-R-1. 

That after receipt of the said order I being 

the first authority, took up the matter with the next 

competent authority i.e. the Registrar, Central Adminis-, 

trative Tribunal, Principal Bench, I*w Delhi. The 

authority in ?Lew Delhi also took up the matter with 

the Secretary (P),, Ministry of Personnel, Public 

Grievances and Pensions, Mw Delhi. In the meantime,, 

however, there was some delay in exhausting the official 

procedure at different levels and locations. In view of 

the fact, the competent authority directed me to file a 

petition before the Hon'ble Central Administrative 

Tribunal, Giwahati Bench, thereby seeking extension 

i 	 Cont . 3. 
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of time. Accordingly, a Misc. Petition vide AMP W.67/2002 

was filed and the Hon'ble Tribunal was pleased to pass 

order on 17.5.2002 and dismissed the same with a speaking 

order. 

A copy of the letter dated 17.4.2002 and copy 

of the order dated 17.5.2002 are annexed as 

Annexure—R.2 and 3. 

That the competent authority, however, took a 

decision to go for judicial review by filing a srAi 

Wit Petition in the Hon'ble Gauhati High Court and 

accordingly a Wit Petition has been filed in the. 

Hon' ble Gauhati High Court which was registered as 

W..D.(c)No.1143/2003 and the same is pending for disposal 

before the said fbAlble Gauhati High Court. 

In view of the above fact that the matter being 

subjudiced for judicial review before the competent 

Sourt, the respondent s/alleged contemners have not done 

anything illegal which may amount to disobedience of 

or disregard to the Judgment and order passed by this 

Hon'ble Tribunal. 

That with regard to the statements made in 

paragraph 1,2,3,4 and 5 of the petition, I say that 

these are all matters pertaining to records. Hence, I 

do not admit anything which are not supported by such 

records. 

That with regard to the statements made in Para 

6,,7 and 8 0, 1 say that as stated hereinabove, the entire 

Contd.4,, 
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matter having been taken for judicial review before the 

Hon'ble Gauhati High Court and the same is being 

subjudiced before the competent court, the respondents 

in the OA have not done anything illegal to deprive 

t~e legitimate claims, if any, of the petitioner. There 

could not be any illegality in pursuing the exhausting 

the legal remedies available to the respondents. Hence, 

the contempt petition is liable to be dismissed as 

baseless. 

8. 	That with regard to the statement made in para-, 

graph 9 and 10 and the prayer portion of the petition, 

I say that under the facts and circumstances of the 

case there is no wilful disobedience to the order 

passed by the Hon'ble Tribunal. 

9* That I also respectfully submit that in case 

this ~bnlble Tribunal come to find that I am otherwise 

liable for contempt of Court, in that case I hereby 

extend my unqualified apology for such casual non-

compliance of the matter. 

10. 	That the statments made in para 

are true to my knowledge, those made in 

para 	 being matters of record, 

are true, derived therefrom the rest are my humble 

submission before the Hon'ble Tribunal. I have not 

suppressed any material fact and I sign this on 

day of March, 2003, at GUwahat i. 

Deponent 

Contd.5. 
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Identified by me 

A 

ocate 

Solemnly affirmed and signed 

before me by the deponent, which 

is ident if ied by Shri 

Advocate on 

. ~.-V. 1.1,~~...dayof March q 2003 9, at 

Guwahati. 

Magistrate/Advocate. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

0  
riginal Application No.103. of 2000. 

Date of . -Order : This the 25th of. January, 2002. 

THEWNIBLE MR-JUSTICE D.N.CHOWDHURY s, VICE CHAIRMAN 

THE!.'HON'BLE`MR K-K-SHARMA, ADMINISTRATIVE-MEMBER. 

,;esh-,IPrasad Singh 
..S/Q!.1a.te,Munshi Prasad..5ingh'. 
':Resident-  of 3rd Bye-Lane 

'Nag*ar -, Dispur ~arun'. 
-781005 :;Guwahati 

Dist'ri ,ct :,Kamrup (Assam). Applicant. 
IfA 

ByAF-..B.X.Sharma, 13r.Advocate & Mr.S.Sarma. 

_ ,-~ -,Versus 

of India 
Represented by the Secretary to the 

4­ ~,Government­-of Tndia,.Depart'ment of Personnel 
­ ~Triti~nj_ng,. Public Grievances etc., North Block 

-'X*,NeW0elhi-1l0 001. ,  

2-` ,'The,:.;Reg ~ strar- 
Ceht~ral Administrative Tribunal 

., ,~Principal Bench 
or - .]P~trfdkot House, Copernicus Marg 

'NA  
(Q 	 Delhi- 110 001. 

~ , 3. -Th - Re,gistrar 
Ce 

' 
ntral-Administrative Tribunal 
w  h a ati Bench 

#,,qQuw hati-781 005. 

q~pntr'al Administrative Tribunal A; 
.. ~ Patna Bench 

S_ _"S "Krishna Nagar ri 
800 001. 	 . . . Respondents. 

Mr. -B.C.Pathak, Addl.C.G.S.C. 

0  R  D E R 

K.K-SHARMA, ADMN.MEMBER 

In thiz application under -Section 1. 14 of the 

.1985 the applicant has ~41t ative Tribunals Act, 

c I i ipqdj  th e following reliefs 

contd.. 2 
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RS  

a -aximum of R6 ~00/- 
3.0. Ia. 1990. 

Deput ti , 	lowance 	10% subject to a I 

w.e.f.11.12.8c) 	to 

Payment ~of Special pay of qslno/- and 
Mediral Allowance Of RS-100/- w.e.f.11.12.1989 
to 30.M.199G..il 

Fixation ~ ,of pay w.e.f.1.11 
FR 22. 	 .1.990 under 

IV. 	PaymentsI., of - arrears 	of 	pay - and revision of . pen lonary benefits. 

The applicant-_' - was working.  as senior Grade 

er 	in 	the 	pay 	scale 	of 

4507EB- 60-20.50/-~~ in the Gauhati High Court. The 

joined as Private Secretary in the Patna Bench 

.,Central Administrative T ribunal on 11-12-1989. While 

as Private Secretar I 
the applicant opted to draw 

n the pay scale - ,of his parent department. The 

t',-;worke ,9 as r) 1 	4- 
, . 
	 ~ .­ v .: 

" = 

Sec 
* 
ketary in the said - Bench 

,~P-. ~ 990 when he was 'released to join the post of 

t 	
Registrar in the Guwahati Bench of Central 

nistrative Tribunal. The applicant joined as Deputy 

Reg J~sit ia-r' in the Guwahati Bench of Central Administrative 

Trib.u"Ir'ic'AT-.-on 5 -11-1990. As De Puty Registrar in the Guwahati 
.4, 

~Vl 

Bench' ~`^ . 
:0 	e Tribunal the ap p -1  icant opted for the-Central 

V" 

payvtie1.`,s!:;4e7.- The applicant. was allowed to draw the basic. pay 
k  

of. 	V- in the pay scale of Rs. 3000-4500/- on joining 

I...Registrar though the,.applicant-was drawing basic 

s ."R .3950/- in his parent department. 

The"""' app ica 	
~claim to 	the 	Deputation 

at 10% Of Pay'subject to-a maximum of Rs.500/- is 

app 

of 

2 

A! 

I 

1 . 	 Contd. . 3 
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based on' the Govt. of India Office "Memorandum N 0. 

6/20./86-Egtt (Pay) -II) dated 9.12.1986 and 4.6.198'7. it is 

al-so stated that as the applicAnt was drawing a special 

pay.,  df Rs.loo/- p.m. while working as Private Secretary in 

High Court and. as the' same was 

	

"A 	 treated as 

Eba:s1c pay in the parent departmdnt the applicant is 

entitled to ,  the same.. The applicant was also drawing a 

MeOical 'Allowance @ j00/_ p. m . while working in the 

Gauhati' High Court. While working in the Patna Bench of 

Central' Administrative' Tribuhal the' applicant did not 

avaii of C.G.H.S. facility and he is entitled to 'Rs.100/- 

'which he was drawing as Medical Allowance in his P 

in ;hi s ~ parent department. 

The applicant has chal'lenged his fixation of pay 

57 	-at~ h 
.,e 'minimum scale of Deputy Registtrar i.e. os.3000/- 

the 
drawing higher. pay in,/ scale of , ~the applicant 

_11,'
Rs, 

 * 2
,9 15;.~'4 750/-. -It is., --stated that on account of wrong 

fi%~Ctlon; -  of pay as , - Deputy- Registrar the applicant 

cont ~i-nued to draw the provisional pension. The applicant 

had-'-vi,fi.led an application -before this Tribunal being 

A ,4.No."84- of 1996 for redressal of his 'grievances. The 

4pR' i-oation was disposed' of': by an order dated 20'.4.1999 

''Tdi,t0c -t,'.xng 'the responae* nts to consider the case of the 

";4p~plidant and to'dispose of the same by a reasoned order. 

­T~h4:t. ~­ applicdnt submitted a fresh representation dated 

26;,4.1999 stating his grievances which was disposed of by 

ah,,.-.,-order dated 6.10.1999 (Ani nexure-I to the O.A.). - still 

Contd.. 4 
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being aggrieved the applicant ha$ filed this application. 

4. Mr.B.K.Sharma, learned ,  Sr..counsel appeared on 

be ~alf_of 
the applicant and elaborated the argument made 

in the 'application. The main submissio n  of the learned 

counsel for the applicant was that the respondents had 

wrongly.,rejected the claim of the applicant for Deputation 

Aiib~~ n c e relying on, Govt. of India Office Memorandum 

:No'i_1/'4/84-Est.(P-II.) dated 26.12.1984. Under this O.M. the ~.j 	
- 

~4 
Dep~~I~~'ti6n. Allowance of employees of Public Sector 

Underi:akings and State Govt. ' on deputation to Govt. of 

-India "is restricted to 10%.,cif the grade pay subject to a 

QQ 
Rs.250/-. The learned -  sr.counsel submitted that maxiMu 

led in 0. A. 17 of the written statement fi 

ts 1996 ',.the responden 	-had admitted that Deputaion 

ka 	A-11-b dn-ce -which the applicant was entitled was @ 10% 

p.m..He relied on Govt. of .,-T.'su ledt`4to a ceiling of Rs.500/ 

-Est. (Fay-II)' 	dated 	29.4.1988 	to 1, 	M.No.2/12/87 

s ; U. , 	his claim of*Deputation Allowance @ 10% subject to 

I'm a"i' axi um of Rs.500/- p.m. He also submitted that as 

sp,ecia-1-. -  p ~ty was part , of the :applicant's pay in his parent 

the same was also to be paid to the applicant.. depar, 
-P 

T 	1" 	for medical Allowance was also supported on the -41m 

Book entry sa 	iound. Mr.Sharma referred to the Service 

'A" 4. 	 ding .  :the 

	

d t 6 d 'V`-"2 4.1991 reg ~Lr 	 f ixation of pay of the 

A 
. 
ppi i 

. 
ca  

. 
nt. 

have f iled written statement. 5 	 The respondents 

Mr,.,  B, 	athak, learned 

re,sb,ondents supported 

44. 

Addl-C.G.S.C. appearing Jor the 

the argument made in the written 

Contd. . 5 
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statement..The.main thrust of his ~ rgument was that as the 

High app ant had joined on deputation from Gauhati court 

h.  e was governed by t:he Circular of 1984 which applied to 

the ~ employees of Public Sector Undertakings and Rtate 

Governments on deputation to the" Central Government. He 

argued that the Circular of 	'dc~. 1, 988 _s not apply to the 

applicant as it it applicable to "  the.. Central Government 
on 

employees goingZdepu'tation to other departments. It was 

argued by .  the learned Addl-C.G.S.C. that as the applicant 

was paid Deputation Allowance he was not entitled to the 

payment of special pay. As the C.G.H.S. Scheme was 

applicable to the Central Government employees in Patna 

the _~kpplicant.; wa-s also not -entitled to the Medical 

nce. .tO 
1~ 	I 

6. 	'We have heard the learned counsel 	for the 

4  M,  ..~ partieslat length and have perused the record. We are not 

es sed by the argument. made by 	the 	learned 

Sr.C,ounsel' for the res.po'ddent-s that the Govt. of Tndia. 

Circular.dated 26.12.1984,is applicable in the case of the 

appl..icant. The circular Applies to the employees of 

Sector u 
I 
 ndertakings and State Governments on 

to Central Government. obviously the applicant 
vi 

was neither an employee of Public Sector Undertaking 

nor:.he, ,  was a State .  Govt. employee. The applicant was an 

emp ~ qyee of Gauhati High Court before he proceded on 

deputation. As such the said. circular dated 2'6.1.2.1984 is 

notlapplicable in the case of the applicant. The circular 

dat6d 29.4.1988 which is issued under F.R.9 (2") refers to 

Contd.. 6 
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the Central Govt. employe4 
:

s on depuation to ex-cadre post 
V  

under Central Govt. The c' 
lircular applies to all central 

employees who 
are regularly appointed on deputation. 

t:. ,deals with all the matters related to deputation. 
Under 

t1A's"_Circular the Deputati on Al.lowance is fixed at 5% of 
ba's"' ;;c'. pay subject to a maximum Of Rs.250/- when the 

r~hs -ker is within same 
~~ station. In other cases, the 

Depikation, ..Allowance 
~ S 	subject to a maximum of 

0 -Ri- 	The terms and condi ~ tions'of deputation offered to 
~

appjicant have not been, praced before us. However., it 

seen from the written statement filed by the 
"A,p, -4. 
db.,,6pondents in O.A.84 01  f 1996 that the Deputation 

wance admissible to the applicant was admitted to be 

to 	the miling 	Of 	 W/- 	 M. P. 
seen 	from 	the 	Circular 	dated 	29.4.1998,' 

mentioned above, it appliesito a1l Central Govt. employees ........ .. "a  

.~O 6.4-.,a~ regularly appointea on deputation. The applicant 

"u. W,,~s,,yeg larly appointed as P.S.-in C.A.T. Patna. The post 

0 S'. dn C. A. T. Patna was undoubtedly a Central Govt. 

posi ~.~.~'and by.  virtue of his appointment, the applicant 

became . a. Central Govt. employee. With the view that we 

ha e,, t a en,,; ',, :. the applicant becomes entitled to the. 
A V 4 

Depii_tation%.:,AJlowaftce .1.0.% subject to a maximum of 
V";& A­1 

W6,+. direct -the 'respondents to pay deputation' 

4irice to'; the applicant. @ .10% . subject to a maximum of allbv 

In so* f ar as the applicant's claim for special 

Contd.. 7 
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3, -pay is concerned, we are of the view that the same is not 

admissible. 	Para 	7.2 	of 	the 	circular 

r, N6t12/l2/87-Est.(Pay-II) 	dated 	29.4.1988 	i s 	reproduced 

below 

Any other special pay drawn by an 
employee in the parent department should 
should not be allowed in addition to the 
deputation,,(duty). 	allowance 	providede 
however r  the Government may, 	by -  general 
or'. special order, 	suitably restrict the 
depu.tation ~ (dilty) allowance where, under 
special 	circumstances, 	the 	special 	pay 
drawn by an of f icer in a non 

- 
enure post 

in 	his 	parent. 	cadre 	is 	allowed 	to 	be 
drawn, 	in addition to basic pay, 	in his 
deputation 	post. 	This 	will 	require 	the 
specific 	prior 	concurrence 	of 	the 
Department of Personnel and Training." 

No order 	of 	the 	competent 	authority 	authorising 	special 

-,p 	to the applicant has been produced before us. 	ks such 

~ t  \e 	he applicant's 
, - 	

claim'  for 	special 	pay 	in 	addition 	to 
4 1P,  

Q 	 I Deputation 	Allowance 	i s 	not 	accepted. 	In 	fact 	the 
4~ . 

itation 	Allowance 	itself 	'is 	treated 	as 	a 	special 
~V  

allo 
* 
wance in addition to pay. 	similarly, 	as the applicant 

.was posted at Patna, which was covered under the C.G.H.S. 

qScheme, the Medical Allowance ,which he was getting as an 

employee,..6f Gauhati',Aiqh'Court, - is not admissible to him. 

is 
Another relief claimed by the applicantZwith 

regard to the fixation of pay w.e.f.1.11.1990 	in terms 	of 

,FRt;,..2, 2.. - The' 	applicant 	had 	joined 	as 	Deputy 	Registrar 

~ W-?.f-.5.11.1990 	and 	opted to draw the 	Central.Pay 	scale. 

I-A 	he - la'st,' 	Pay 	Certificate 	was 	not 	received 	he 	was 

110' a 	̀Ved ~ 'payment at the minimum of 	Hs. 3000/- 	in 	the 	pay 

Contd.. 	8 
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Pay' scale Of Rs-3 000-4500/-. 
In the written statement the 

s Pondents have stated that 
-the applicant opted to retain 

Xs parent pay scale Of dep 

	

utation 	 e 

	

Post vid 	Option his 
, ,d,aft, bd 15.5.1991. 	The applicant, 	on the otherhand, 
8 ubmitted that his pay 

was never fixed either under 
-~fidi7h 

, 
a  

z 
...,rules 	or 	as ,. :pe ~r P!~4 -.,?j K " ~ ~ ~ ~, ( 	 dated 	:26.12-1984 

Nit' 	 The 

pay was:(, provisionally fixe d 	at 	Rs ~103000/_ 
"Wh'e-reas hJ: .,,,.S:pay should, have been f- 	d (in'the revised pay 

3825/- ' tA scaLe­ ~ -,  Of:* 	-475.0/-*a-t
/W.e.f.l-lr-1989 with the 

29:7 5 
next 

. ,perement on 
1-9-1989 - It is stated that though the. 

a~plicant vide his letter dated 15 .5-1991 had exercised to 

reta ih parent pay scale- and withdrew his earlier 

6Pt-i,qn, ,,f_Or " ,
'Central pay-' scale and though 

6 	
order wa's passed 

A 	 ~ . ,f ile the sa 	Vas ne 	implemented as 

	

;irjZA.. 7 , 	 in the 

e., th e applicant. hOT 'applied for permanent 

8 ` From th'e' -,  papers filed with the 0. A. 

4 

e 	d ;  ated-,  31-.10--199() 

	

o_ 	r :'6or :  is ­rePrbdu ~.-e'd a s 
-`u 

he -pay of Shri S.P.Singh, 
Senior ­ ,f;; , Grade 	Stenographer 	of 	this 

':and - now on deputation to C.A.T. Regi'stry 
shall be fixed at Rs.3825/- on. 1.1.89 in 
the ~ revised scale of Rs.2975-100-3575-125 
-3825 -EB-125-445.0-150-4750/- 	 as 
recommended by Assam Pay Commission 1988 
and accepted. by the Govt. of Assam. His 
date of ne xt increment will fall due on 

f) 	 1.9.89. 11 , 

1A, 
-hus even if the., -submission, of the respondents is 

;,,- -~~ aqdepted that the applicant had opted for the parent 
7, 

d. e, 	 scale, the applicant's pay had been fixed 

Contd.. 9 



at RS-3825/ ~ on 1.1.1989 ~V 	 and tthe h6)~ -E-  inccrement was 
"due on .', 

1 - 9 - 198 9. Even on *the basis Of these records 

'the,.,, '-appliqantIs pay Could n ot have been f ixed at the 
, ~ - Yihimum of S-cale of R~ -30 .00-4500/-. FR 22 lays down the 

-prdc6dure for fixation of pay. As per FR 22(i)(a)(1) 
Ii The*,,initial pay in the higher ost is to P 	 be fixed at 
the. ~~,sta'~ e next above the notional 

pay arrived at t)y 

increasing his 
pay in respect of the lower Post held 

~y #AM. regularly by an'increment at the stage at which 

such''pay has accrued. 

9. From the submiss" Lons made before us, 

we f n'd no reason as to wh Y the applicant's 

pay P~Ould not be fixed under FR 22. The responden ts 

t are 	r 	o re-f ix the applicant's. pay w.e.f. 

FR-22 by taking h is pay as Rs.3950/- in 

the 	 scale of Rs-2975-4750/-,, which he was 

e. f . 	1.9-1989 drawiz,i' 	 The res pondents are. also 
fq 

\dlz~c- -ed to re-fix the applicant"s pension and t 
other 

t I-Wement benefits on the basis of the refixation of T7  

"pay und~r FR.?2. The respondents 7. 	 shall complete the'  

~.q exercis!~ within three months from the receipt of the order. 

The application is allowed to the extend 

ndic~ftd iabovia. 	
There shall,however, be no order a '  S 

to Costs, 

Sd. /VICE CHA19MAN 
Sd/MEMBER ~ ,4nn) 

vv 
M  

b 

e~~ 



P,Q_` 
Wd 

To 

N'0-,'PP, ,/J,/4 /2000-R 
(Y\ Y\-,L Ck Iv\-1- 

Moo, 
On"DT 

CENTRAL ADMIMSTRATIV TRIBU AL 

	

C7
Mia;."T 	'rj:;.­oM i NI?Aa, 

	

- 
. 

ii 	v 041  

	

VT,a~ 	o~f 	rin4 ipal Bench, New Delhi 
Faridkot House. CopernICUS Mill. g. 

New - Delhi - I 10 00 1 

Dpited ~ t7 	qn02 

The ~ Registrar, 
Ce 

I 
 ntral Administrative 

Guwhat.i-  Bench, 
GUWA AT17 

filed b S1 
Sub 	0.  A - 	.140. IV 

before ~ Guwahati  Bench of CAT 

Sir, -  
f 	

'j. 

	

am,. directed 	t(~ r.efer to this 0, .1
' 

c' E 	 ~a 

	

19 ,, 0 8 .2 009 - 	 ted - 

number dated 	
~ (.),, jj)e subject 110 

has 	in'tim ~jtecl tbat 	matter regiirdin.
,  imir 

DOP&T. 	 (7,M,abati Rench of Tril 
the orders passed 1v 	 t, 	 O r T),1)PRr ;mV ,  

en 	to the Est 
tioned OA* -Fas be men 	 tlie,,order-  iq t 

that the decisiOl" a c, 	 W ill 
writ appeal-  IS tO J)p 

a 	 q"e ~- 	 P\ 

e d t 0 	 T)OMJ 
~ Op ~&,T_ 	s r 

	

1 	1 	
R t t e T, 	A Thus, 	 Tr) 	.1 1)  tj)e mc 

f rom the,, -A T clated 8.4.22 002 Is 

	

letter No,.,.Pl , , _26 012/8/2000 	 -nd. 

	

i 	pt your e 
for takilig,.-necess-ary 

fc-kiti) ,  illy, 

( 
	 `TT qpTVASTAVA) AN 

Encl*As above 

k 



011 ­13(JIJ86,. ~ 

01 1-4361231 0 (F1.11 

Ulex 	UH26 (N.B.) 
66366 Jig. Div.) 

TUTU v7va)17 
opt 	 GOVERNMENT OF INDIA 

-~;ftv ftwrqw ww 44rT #-m~ 

OF PERSONNEL,. PUBLIC GMEVANCES AND PENSIONS 

'TRAINING DEPARTMENT OF PERSONNEL AND 
V: 	 91 SAO 

NEW DELHI 

j ,  

A 

Z P" 2§912/8/2000-AT No . 	. . 	. . . . . . . . . . . 

The Principal Registrar, 
Central Administrative Tribunal 
Principal Bench, Faridkot Houq,. 
Copernics Marg, New Delhi, 

jaUkjaaQ-0.A No,103/2000 filed by Snr, N P ni" I n 	 n,, 
anc.i Ors, befa re Guwahati B, h . h 	j Ch , 

am di r Well .7 	 to, 	refej 	to 	yuor 	101 1-f 
i 

	

	?06PIP1314/4/2000-11 dated 05.03,2002 and 19.03,;owy ~ " I", 
abovp O ddbjeCt and to say that the fil" hhs been r"farr-a n, 
toe:Establ4shment Division.of this Department f"r hdvl, ~ 

Qwhether the  orders oE the Guwahati Bench of cAT 1" 
'00, case A to be imp0mented or a writ appeol iq i. it 
'tiled agAnst it. The same,is Still awaited and 1pnwqr4 0A ,  
It will take some more time. 	The do"islon jukpn 	111 	lht 
futtpf will be communicated to - you as coviy us p u s ylu i,. 

You are, therefgre, request4d to seek suffinipni 
i~xtehsion' 	of time 	from 	the 	Ho"'ble 	Tribunal 	I n 
I  Temedtpjjon/filj;ig , of writ appeal, mp 
Ilk- 

Yours faithfully, 

Under Secretary i, the G"11 
Tel 

S" 

Ams I OV 



'. I _% 

F,,;RNI NU. 4 
.(See Rule 42 

AL ADN&INISTRATIVE TRIBUNAL :. GUVWiATI BENCH. 

URDER SHEET 

ty\. Y-j- 01~,, 	fz - 

Urgindl. No . 
Misc. ret it 
Conterrpt- i-etition No. 
Review Applicati ~)n No. 

AP PU.*'c a d s). 	1 -y'),  oey\ 

,R'.s?ondeiA (s) 

Adv'q*  cat e ,  f or Appli cant (S) CU k CVV_ 	cc)sc 

Ad vo dat e - f,'o r R.e spo nd ent s) 	Y~  ~1-1  aAWI  k 

Nat s 'of the.R6gi st ry  Dat e ORDER Ot  THE-7PLIBUNAL 

-.17 9 5.o2 	Heard Mr, i*Co Pathak, learned Addl. 
C.G..S.C* for the Applicant s  and also Mr,, s. 
Sarzaa, learned counsel for the Opposite 

W.flll t. "i, 	party $  

This Is,an"a oplication for 'extension 
Of time for impj~ 'intation'of the Judgment 

I?

and order dated , 25 , 1v900.2 In O*A. No.103/2009. Y-the above order a -
tA" frame Was also given to the ResponcLents.' 

-to Complete the, exej~cjse, 
X41n the application it was stated that the 

Respondents are awaiting-f or  approval of the 

Department, of Personnel and Training. it-is 

Contd, , 



heedl ess ~o say that the aforemdntioned 

ajG.  o a party Respondent 4epartment vu a 
is equally 'pinding on -4 	

and the order 
A. 	 ve,donot all. In the circumstances # 

sti;Eicati6n for extending 
find any ju 

L 	 ntation the Judg the time for ImplGme ..'- . t., 	
ly. the 

ment and order* 4adording 
n-stands dismi .ss8d- applicatlo  

. 5d./viCL 
(A) 

rRUE COFP*1~ 

shot 

4~ 

J~A 
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A,A 

IN THE ENTRAL)MMMSTRATI E TRIBUNAL 
UWAHATIBEN@W, GUW HATI 

IN 
ORIGINAL APPLICATION NO.103/2000 

IN THE MATTER OF: 

MRI SURESH PRASAD SINGH 	 ...... Petitioner 

VERSUS 

SECRETARY, DOP&T & OTHERS 	 .... Conternnors 

(Affidavit-in -reply filed by Shri S.S. Dawra on behalf of the respondent/contemnor 
No.1) 

1, S.S. Dawra, son of Late Shri B.R. Dawra age about 59 years at present working 

as Secretary, Department of Personnel & Training, New Delhi, do hereby solemnly 

affirm and declare as under: -  

That initially the Department of Personnel and Training was not arrayed as one 

of the parties in the Contempt Petition. However, later on an application moved by the 

petitioner, the Hon'ble Tribunal vide its order dated 22.11.2002 passed in MA 151/2002 

in CP 53/2002 in OA 103/2000, was pleased to implead Shri A.R. Agarwal, Secretary, 

DOPT as party respondent No.l. In fact Shri Ajay Agarwal who was earlier the 

Secretary, DOP&T, had retired on superannuation on 30.11.2002 and in his place I have 

assumed the charge as Secretary, Department of Personnel & Training, New Delhi. I 

.have gone through the Petition and understood the contents thereof. 

That the above named petitioner has filed the above noted Contempt Petition 

(hereinafter referred as Petition) and the copy of the same has been served on the 

Department of Personnel & Training. 

That as of now a decision has been taken by the Government in the Department 

of Personnel & Training to implement the orders dated 25.01.2002 passed by this 

Hon'ble Tribunal in OA No.103/2000 in the matter of Shri S.P. Singh Vs. Union of 

India and Others and orders to the Principal Registrar, Central Administrative Tribunal 

to this effect has been issued on 17.04.2003 [Annexure R-1  . 

D AW ?-A)  
104"440 1&  

PA. 04  Nola 

K~ 



In this view of the matter, it is respectfully prayed to this Hon'ble Tribunal 

kindly to drop the contempt proceedings as my Department has already directed the 

respondent No.2, the Principal Registrar, Central Administrative Tribunal, New Delhi to 

i 
: 

 lement the order dated 25.01.2002 passed by this Hon'ble Tribunal. mp 

That it is also respectfully submitted that in case this Hon'ble Tribunal comes to 

find that I am otherwise liable for contempt of Court, in that case I hereby extend my 

unqualified apology for such inadvertent non-compliance of the matter. 

That the statements made in paras I to 4 are true to my knowledge. I have not 
~ r 

suppressed . any material fact and I sign this on A I 
. 

 day  of April, 2003. 

DEPONENT 

S. D PIW R  A~ )  

Identified by 	
secteta I a post*" 

a' pfttownnals ?*I India GOOMMOrt 
tAsw DOW- 

Solemnly affirmed and signed before me 

by the deponent, which is identified by 

Shri 

on ~ ) V11—  day of April, 2003 at New 

Delhi. 

rp 	 MAGISTRATE 
PSITAN-1 SIMV Y-MI-411  i 

~CA 	
Tribunal 

Now Delhi 

Execu-' ivc  ~Jiagistrate 
DELHil 
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Most Immediate 
Contempt Case 

By Hand 

Government of India 
Ministry of Personne, Public Grievances and Pensions, 

Department of Personnel & Training 
F. 	 ~ 'S  I'La  0 	 4-0-~A 	cLft; 
To 

 

a 

 

The Principal Registrar, 
Principal Bench, 
Central Administrative Tribunal, 
Copernicus Marg, 
New Delhi. 

Subiect:  O.A. No. 103/2000 by Shri S.P. Singh Vs. Union of India & Other 
in Guwahati Bench of CAT. 

Sir, 

I am directed to refer to your letter No. PB/4/4/2000-R(Vol.II) dated 08.04.2003 
and to say that the directions of the Hon'ble Tribunal, Guwahati Bench contained in para 
9 of their order dated 25 h  January, 2002 in O.A. No. 103 of 2000 filed by Shri S.P. Singh 
may be implemented immediately and necessary orders issued before 24.04.2003 and the 
Hon7ble Tribunal accordingly informed with reference to the Contempt Petition 
No.53/2002 filed by Shri S.P. Singh in the Guwahati Bench of CAT. 

A revised counter affidavit in the contempt petition may be sent to this 
Department bringing this fact immediately in the name of Secretary (P) so as to enable 
him to file the same before the next dated i.e. 24.04.2003 before the Hon'ble Tribunal , 
Guwahati Bench. The writ petition in Guwahati High Court which becomes infructuous 
may, therefore, be withdrawn. 

This issues with the approval of Secretary(P). 

Yours faithfully, 

1 -5 (t, It 3 (B.S.A. Padmanabhi) 	- 
Under Secretary to the Government of India 

TelNo.23094142. 

ya ara Z~ 'r 7 ' FT-i 	ya 

T, 7,M4T W!.4T-'TT̂t 

CC'01 
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-L 
N T!~~E* CE'NYRRL ADMINISTRATIVE TRIBUN 

O;N-" 	vGUWAHAOTil, -BENCH , GUWAHATI < le  Y) 74 'S 	, 
C 

MAb-)N-' TEMP-T P ~TITION NO.53/2'002 
IN 

j  -'N NO. 103 ORIdINAL APP ICATIO 	 4 
aui 	Stack 	 < 

!~~D IN T 2! M1A-T-FE--R—GF 	 zi 
4k 

SHRI ISUREGH PRASAD SINGH 	 ... Petj gnerf 

Versus 

SECRETARY, DOP&T 00( CIMERS' 	 .... Contemnors ID r- 

(Affidavit-in-roply filed by Shri Gautam Ray respondent/ 
alleged contemnor No.2) 

I, Shri Gautam Ray, son of Late Shri N.K, Ray aged 

about ~516 years at present working as Principal Registrar, 

Central Administrative Tribunal, 	Principal Bench, New 

Delhi, do hereby solemnly affirm and declare as under- 

1. 	That the above named petitioner has filed the above 

noted Contempt Petition (hereinafter referred as Petition) 

and the copy of the same has been served. I have gone 

through the Petition and understood the contents thereof. 

That the respondent no.2 has received a communication 

- no.1 on 1 7 . 4 . 2 003 conveying the decision of from respondent 	 1 4 L 	 I 

the Union of India to implement the directions conta -ined in 

the orders dated 25.1.2002 passed by this Tribunal -in OA 

No.1013/2000 -in the matter of Shri S.P. Singh Vs. Union of 

India and Others. A copy of the communication received 

from the respondent no.1 dated 17.4.2003 is annexed 

herewith at Annexure R/I. 

That the respondent no.2 soon after receipt of the 

communication 	from respondent no.1 	has addressed 	a 

communication to respondent no.13, Deputy Registrar, 

Guwahati Bench, to take immediate steps to issue orders in 

implementation of the directions contained in the judgement 

dated 25.1.2002. orders are being issued shortly. A copy 

of letter addressed to respondent no.3 is annexed herewith 

at Annexure R/II. 

.79- 



2- 	COT 
A 	 T 	t L, ,4 	

R 	 -12'  the ma -- t~- r, -~ t 'Q respectfully prayed I n 	111Z v 4 ew ol L' 

4- th i s Hon ' b I e T r i t0una 11 to d rop tt he contempt p rocised i ngs 

1_1 
-  h ---  orders to f t h i S- 	lilon'D I e Tribunal 	are 	bein ~ as 	41 ,  10 	 'Zi 

m p It e m e n t e d 1" u y 41 n I e t t e r a n U-1  _s-  p I r 11 

C: 	
1-lat. 
	T 	

- fully submit that 	in 	case 	t 11,  1 41 S% T 	a I s o r 6 s p e c 1L. 

L­  e, rw., 4  Q 	liable Hon ' 10- 1 e 	T r 1 101 U n a 11 C.- 0 m e s -IL-1 o f il n d t )h a t I am o 44,11 	1 ­0 	1 1 U 

Se  T for c o n t e m p t G7 17' Court, i n t 11-1 a 	C a 	he reby tend e. r 

I 	Cl 	 - he same. unqualified apol c1gy for 111 1 

That the 	 maG4 1el-  in par-as It to 4 are true to 

my knowleudg0e. T1 have not suppressed any material -F'ac*1(1- --and 

T 	I 	- 1-  4  s on z zl_~ I sign 4L.1 I i 	 day of MApr -1 I , 2 0 0 23  

r  '.A~U  TR Kf R 
. N

~NT 

Identified by 	 Principal Registrar 
Central Mministrative Trilhi nal 

Principal Bench, New Deffii 

Solemnly 	affirmed 	and 	zx iigned 

belore me by the deponent, w h -1 

is identified by Shri 

---------------------- on 

day of M i 	LVU kj 	april, 2003 at NeW Delhi. 

PY 

Mag il s -'L". rate 

PRITAM SINGH 
Deputy Registrar 

Central Mr;.,  ~ ri ~,ti;:Aive Tribunal 
Principal L;_; ­h, New Delhi 

~Jitj 
Execulive PAiagistrate 

DELHI 



Most Immediate 
Contempt Case 

BY-Hand 

Government of India 
Ministry of Personne, Public Grievances and Pensions, 

Department of Personnel & Training 

- t ~~,) - L-- i—;o—i -i  Le 
TO 

The Principal Registrar, 
Principal Bench, 
Central Administrative Tribunal, 
Copernicus Marg, 
New Delhi. 

Subject:  O.A. No. 103/2000 by Shri S.P. Singh Vs. Union of India & Other 
in Guwahati Bench of CAT. 

Sir, 

I am directed to refer to your letter No. PB/4/4/2000-R(Vol.II) dated 08.04.2003 
and to say that the directions of the Hon'ble Tribunal, Guwahati Bench contained in para 
9 of their order dated 25 1h  January, 2002 in O.A. No. 103 of 2000 filed by Shri S.P. Singh 
may be implemented immediately and necessary orders issued before 24.04.2003 and the 
Hon'ble Tribunal accordingly informed 

I 
with reference to the Contempt Petition 

No.53/2002 filed by Shri S.P. Singh in the Guwahati Bench of CAT. 

A revised counter affidavit in the contempt petition may be sen."t' to this 
Department bringing this fact immediately in the name of Secretary (P) so as to enable 
him to file the same before the next dated i.e. 24.04.2003 before the Hon'ble Tribunal , 
Guwahati Bench. The writ petition in Guwahati High Court which becomes infructuous 
may, therefore, be withdrawn. 

This issues with the approval of Secretary(P). 

-41 TrIT/Daya Rarn 
TTr BTI~'--TTT~ 

%to Tribunaf 

Yours faithfully, 

(B.S.A. Pai.-~.bh~a~~? 
Under Secretary to the Government of India 

TelNo.23094142. 
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CENTRAL ADMINISTRATIVE TRIBUNAL'FAX 

Principal Bench l  New Delhi 

Faridko 
, 
It H'ouse,.Copernicus Marg 

New Delhi,- I 10 00 1 

4  Dated : 21.4..~ 4003 

h6 Registrar 
Central Adi'i'liniStrative Tribunal 
Guwahat -' Bench, Rajgarh Road, 
Bliangagarh, 
GuWahat"l- 78 1005. 

Subject 
	

Contempt PalLition-r-eu.-53/2002 in - OA  NOjW- 22000 
-  S.F.  5,ingh Vs.  Uniori' of India and Ors. 	before 
Guwahiat -i  Gericn of  the Tribunal'. 

Gi r, 
I arti d -1reCJ,Fd to refer,to your letter No. ,,63/03/Estt/200 ~3 dated 

1 0 . 4 , 2? 0 0 3 an the subjeCt-. m8lit"'lon6d abovA and to l  forward herewith a 
copy of the commiunilcation No,P-26012/8/2000 — AT dated 17.4.2003 
recei v ad from the DOW and to request that immediate,,steps may be 
1'.ak6ai at your end to implement the orders of tho'116o!ble Tribunal of 
the Guwahat -1 dated 25.1,200en in OA Nn,IG-3/21 000 i*n the matter of 
5.P. 	Singh Vs. 	Union of India and Ors.. and nocess ~ ry orders be 

t 4 iSSUed before 	 under in Imation"to, us., I 

it is also reqUeStad thatthe Hory'ble Tribunal may accordingly 
b-  e inforvied ol" triv^ aforesaid decision with respect to, the Contempt 

-i Bench of Petit -lon No.53' 11 21 0013 filed by.Shri S.P. Singh in the - Guwahat , 
the CAT. 	The r8vised affidavit in Contempt Petition., ,br*inging these 
lact's on record I -Izivec been drafted and are forwarded herewith. You may .0--1 	 J- , 

iiii the sarfia through the Govt. counsel before the next. date of 
f lea r I ng, 	is, , 25. 4. 2003. 

This may kindly be treated as most urgent. 

T o 

Hav -I ng 
F 6 C, 1.1 S .r. t 6A 	4,  o 
P 8 t 41 t 
V - 	P .  

z-4 
V-t 

regard to these changed circurfistances,' , you are also 
take steps on priority basi , s ,  to W"ithdraw the Writ 
before the Hon'ble Guwahati High.-COUrt —Union of India 

.Yours.faithfully, 

A 	ail% 9 
(ANIL. SR1 11kRT14VA) ,  

Deputy Re 94  strar (Estt.) 

fp.per  to 	Shrl Budh Prakash, Director to 
the Govt. ad" India, Department of. Personnel 
nd Training, ('AT D4Vi  s i on), North Block j  c: 

New Delhi. This is with rsspong.e" t'o'thsi r 
qepai—Mrent letter dated 17.4.2bQ,3. 

(ANI-l-'SRIVASfA VA) 
Deputy, Reg i st r'a r, (Estt.) 

DnA 

'Ne 
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T 	 T IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BENCH, GUWAHATI 

	

)rlon 	0 
Q,9 t-4T-F- M Fj 	ETITION NO.53 1 20 2 	 er. C 	 co 

A IN 
ML AP LICATION N0.103/200 

-C 
IN H E M 4; ff"i z' 	1112  

C r- 
Q~IWUIIALI 

Z-P fR- A 
. 
--7 A' D 	 P 9.  ?1 JAI 0 n e r S H R 

Versus 

SECRETARY, DOP&T & OTHERS 	 .... Contemnors 

(Affidavit-in-reply filed by Shri N.J. Joseph on behalf of 
the respondents/contemnor No.3) 

I, Shri N.J. Joseph, son of Late Shri N.T. Joseph 

aged about 48 years at present working as Deputy Registrar, 

Central Administrative Tribunal, Guwahati Bench at 

Guwahati, -For and on behalf of respondents no.3, do hereby 

solemnly affirm and declare as follows:- 

That. the respondent. no.2, Principal Registrar, Central 

Administrative Tribunal, Principal Bench, New Delhi has 

addressed a comimiun I cat. lon to respondent no..~% -to implement 

the directions contained in the orders dated '125.1.2002 

passed by this Hon'ble Tribunal in OA No.103/2000 in the 

matter oil' Shri S.P. Singh Vs. Union of India and others. 

A copy of the letter received from respondent no.2 is 

annexed herewith at ~nnaxure R/1. 

That, having regard . to the'directions received from the 

respondent. no.2, which directions are based on the advise 

received from the respondent no.1 steps have already been 

taken to -issue the orders to refix the applicant's pay. 

w.e.f. 	 under 5 	 FR 21 2 by taking his pay as 

Rs.3950/- per month in the scale of pay of Rs.2 1975-4750 

which pay he was drawing w.e.f. 1.9.1989. Orders to this 

effect. have been issued and a copy of that orders are 

annexed at. Annexure R/2. 

4t* 

F 



T h at thv­  ca's- 8-  relating to f ixat 	the pension of 

the app 1 i cant and other retiral benefits on the basis 0-11P 

the refixation of his pay under FR 22 ar@ ~ O'so being taken 

soon alfter issuance of.the orders relating :to fixation of 

pay under FR 2'7  

4. 	In this view of the matter, it i's respectfully prayed 

to this Hon'ble Tribunal to drop the contempt proceedings 

4- L, as 	w1a orders of this 	Hon'ble Tribun 	have 	been 

implemented fully in letter and spirit, 

That I also respectfully submit that in case this 

Hon'ble Tribunal comes to find that I am ot herwise liable 

for contempt of Court, in tha ~ case 'I ,  hereby tender 

Unqualified apology for the same, 

That the statemeats. mad@ i n* par- as 1 to 4 are true to 

my knowledge. I have not suppressod any,material fact and 

T 
I s. ign this on 	day of Afa~l.,. 9-00.3. 

tified by Ident 	I 

;P  JD  
j  

Deput 	eg -;t' ~ 

Central Admiai3t 
Mhati Bend 

Solemnly— affirmed 	and 	signed 

before me by the ~deponent, which 

I s identified by Sfi%ri 

V 	 ------------------ .
- 7 ---  on 

day of 	003 at 4+@Pw- 

~Aagistrate. 

~iw 
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CENTRAL ADMINISTRATIVE TRIBUNAL EAA 

-Pq79 -41 1463, Rt ttA 
Principal Bench, New Delhi 

Faridkot House, Copermcm Marg 
New Delhi-110 001 

Datod * '91.4.2003 

'T 1-1 e R. E, g 1 --~ t. r ,  ~1 I 
T a 

	

A 	L .11', Q 	1  Fi  Q 	0 	q~Q 

6@rjCt-t  T.,,f  the Tt- ibujd1, 

I 6m 	 to rfif6r t.,,-j 	lett6r No.63/1 03/F-stt./200,~ dated 
~nn th ~, :; , Utl ~ rrict mentic;n ,~d ibovo and t. ~, for -ward herewith a 

C o V) Y - n f T.1-1cm 	I cat ion Ncj,F--26012/8/.?,nQO - AT datrid 	IT,4.2003 
rjic;,L~ iv ~id 	 . i, t.h ~i COP&T anil t ~ cj  rejk ~ iikst that imifirmalate stor)6 iv 	be 

un8 Han - ble 1rinuna 	OT 
thA Guwahat,i Ber,"-J", ~Iated 25.1.?002 iii OA No.10-3/2000 In thrm matter of 

~jf  Trjd4jq 
~ nd Ors. 	and riiacEissary ord6rs be 

i SsufiiJ t:c4f C, i- e 	 i Fit I mat i on tG Us, 

Tit. is al'sc; 	 that the ~ion'bI6 Tribunal may ncar - dingly 
h c, 	n f o rme d ~ -.,)f thc, aforccsaid clFioisiori with respiic~t to t ~e C.ontriimpt 
F@t.itlon Nc,.,53/20 ~,'?' f -Iled by ShO S.F, Singh In the.Guwahati Bench of 
t h c4 C t"A T , Til-iia riv.tlsad affldavit in C.'ontempt FEitition bringing these 
facts cn rccoi - el hh've becin dra-fted ~ nd are forwarded hers0th. You may 
f' -;l I c, th6 through -1E.hiii (Iovt. counsal beifcra the next date of 
hraiaring, 	25.4,2003. 

tre,atEcl as most orgent, 

thi~ se chan ~-jed circurnstances, you a r 6 a1sc 
on ridority' hasis to wthdraw the writ 

~ori'ble Guwahati 1-119'h Court - Union of Indih 

Yours falithfully, 

(ANIL SRIVASTAVA) 
.Ofsput.'~ Reg-t,;trar (ESt.t, l) 

I 	, 
- 
I . , A s a 	f-. 
7m/QEys Ram 

Budh Pr,~.ikiish, Dircic., tcir to 

f 	t 	cif India,r)epartmi4rit of Ffoir-sorinlEll 
n ~ , (Al 	 North Block, 

~~,W 	This. Is with r6sporis6 to their 
9  Fir (tltetO 17.4,2003. t t 

I- L u~ 4 

(ANIL tRIVASTAVA) 
Doputy Registrar Ustt.) 
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Thlii 	k 4ki-idly b6 

H "n -Y i 1-j 	1,  6 ~i a rd 	to 
r6quissti;d to ta k F., steps 
P6 t t I o n f 1 110 lbt~ fc,  F a 't he 
V's 7hr ~~..P. r, g 11, 



'A -::;P- 

No GF/53/2002- Est t. 

di ~ii 1; 1,, r-L 6L-'1 ~~EH 

aajgarh Road Shangagarh, 
Gu wa h at.  i- 78 1 005. 

Dated Guwahati, the 2nd Yay, 2003. 

2 

L L f —TLq.--,  1ADER JQ 

d 	
In tirplementation Of the judgment and ordei

~ 'dated 25.1.2002 passed in G.A. F0 , 1103/2000 by the 1-lon'ble Cllw'ahati Bench of the 
1~ Central  d r,,, in is 	!vP 7- 4  buna.1  ir,  t he pay f i x 

	

0,1 ! 
	

ii 	tra 	
at i on matter of hri s.p. Sin-h Vs. Union of 

	

I 	 - 	 India & Others, the corrretent 
authority is pleased to Lssup 

I 
 thp f' ollowing, orders: with immediate 

e~, f-ct f 

I. 5hrJ_ S.F. Singh l, ex-1kputy Aegistrar 0:Z7  the C-Uwahati 
3- encttl of t ~ he Central Admi n strative Trib~ nal s entitled 
to dravi the deputItion allowance 

(2) IC;~ subject"  to 
ri.,  a x IMLIn'! of iqs.0-001 1W.e. -f-ii.i2.1989 to 30.10. 1.  go I 	 1 9 
while he was work ~nq as i -rivate ~;ecretary in the J ~ ' 4_ atna 
Bench of tfie Gen ~ ral Ldrp inistrative T.ribunal. 	was 

he p,a'y in 

	

	draviing ~the PaY sr, 81c- of the parent department during, 
the aforesaid period of deputation as Private 

~iecr etary 
at Patna Beench. 

2. rhe pay o f 
~';hri S.P. Singh, ex-Deputy Reoistrar i.-i 

hereby re-fixed as per F-R-22 (I)(a)(i) as under 

Scale  Of P`Y Of h:'1.s parent department. (Sauhati. 41.gh 
Cou rt 

' ) 
is -,Is.2975-100-3575-125-3825-EB-125-4450-"' 

4750/-. 	 ~5L - 

Pay in parent scale as on 1.9.89 at Rs.3950/- vvi.th  DNI 1.9.90. 

PaY scale of the 31pputy 'leclistrar in CAT is qs.3000. 
100-3509-125-,15CO/- (1-re-revised). 

Th(--,refore, Pay as on 1.9.8n 	11s.3950.00 
Increment w.e.f. 
1.01.90 	

125.00 

PaY fixed as on 5.11.90 
­TO _75—. `oO 

as per ri­', ~-22(1)(a)(i) 	As.4250.00 
w'th 	(n J.11.91. 

Co nt d. 2. 



2 

74e ;s  entitled to r ~ 11_1. p a ym.-n -- 	 o-P -,) ~ Y &,,nd 	on 

Fter of ppnsiorery bpnr-fts etc. ac ,  
t~ is f ixat ion shall 	pay ablc~ 	 S 

j 

E~:, j 7 	C7J J.-  

Copy to :- 

The 	Secretary 	(P), 	1-~',inistry of 	I-ex- sonnel, 	1-,uI.~ I 	""T 	s 
and I 'ens*, ons, 	Department of Fersonne'. 
This refers to the tv..,o letter 
17.4.2003 and 23.4.2003. 

 The. Princ 4-pal Aegistror, 	Central itdmiin' L S t r at 	ve,  Tr 
Principal 	Bench, 	Faridkot 	House, 	Gol-_)ernicus j~.~ _.inrg, 
110 OCI. 	This refers to -Lh(--. letter 
30 t 4.2003. 

 The dergistrar, 	Central !' ­r,:, ~nistrative Tribunal, 
N'0.8, 	~irikrishra 	'I'Jagar, 	Patna,@() 00 001 with a reques'. 
prepare the due and drawn st at  - c~nt for payment of 
arrear of 	utat ~ on allov.iance d - der 	 -;Eir ~ rq the 	pertod A- 0  69 
to 30.10.90 	-ind transmLt the 
enable them to mako t ,  e r_ayr! on 

4 Th ,? 	FA ~N. 	Cent- ral i v(3t i n 	st r at i v e T r i bu n a I 
Curzon 	qlwid 	13ar r a c k 	K. C. 	P,.'ar- 	Ne 	D-C,  

 Th'~' Pay 	& Account -, 	Off icpr, 	cr ry ~,- 	't 	-1,!iristrative 
C-I, 	Xlhousi.e 

 Shri- 	S.F. 	Sinon 	Dv e 	L e, n e 	' ,,"-, o 	' 3 	Tallin 	N:agar, 

 The Accounts 	Offc'er, 	Centrul 	i"Or, I.n..'.strative Tr-ibur*.", 
Cukvahat ,. 	Bench, 	aj%vahati, 	for necessary 	act.i..on. 
'rhe 	F_-31 to the 	!Ton"ble V ice 	i_rman, 	aiwaheti. -'r, 
~~O/co p 	GA'r, 	Gj -,,jahati 	Dench, 	Ci,17. 


